CEITRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BINCH, JABALPUR

Original Application No, 533 of 2001

Japalpur, this the 1l1th day of May, 2004

Hon'ble Shri M.P. Singh,; Vice Chaiman
Hon'ble Shri Madan Mohan,! Judicial Member

Dr, P.,C, Bansode, aged about

57 years, S/0. late MeB. Bansode,

Agricultural Technologist & Officer

Incharge, Indian Grain Storage

Managenent and Research Institute,

Field Station, Jabalpur. eso  Applicant

(By Advocate = Shri S.K. Nagpal)

VerXrsus

Union of India,

Through : The Secretary,

Ministry of Consumer Affairs

& Public Distribution, Department

of Food & Public Distribution,’

Krishi Bhawan, New Delhi-110 001. " ees Respondents

(By Advocate - shri B.da.silva)

O RD ER (Oral)

By MJ.P, Singh, Vice Chairman -

By filing this Original Application the applicant has
claimed the following main relief

“a) direct the respondents to grant benefits under

ACP Scheme circulated under Deptt, of Persomnel and

Training OM dt. 9th Aug. 99 Amexure A-2 immediately
with all consequential benefits,"

-

2e The brief facts of the case are that the applicant is
working as Agricultural IT'ec;hno]'.ogf.st Grade~A Senior Scale
since 14th September, 198 1; He is?du'e to retire on Super-
annuation in June, 200 4. D;Jring hiS‘ 23 years of service the
appq_icant has not got evén a si.ng}e promotion to the higher
grade. The applicant by f%‘.}.ing thlé OA has therefore prayed
for dlrection to the respondents to grant him atleast one

promotion during his entire career. The applicant has



edrlier filed an Original Application No. 332/2001, which
was decided by the Tribunal vide order dated 23rd May, 2001
directing the respondents to consider the representation of
the applicant, The respondents after considering the
representation of the appj!_icant rejected the same, It is in

pursuance of this order the applicant has filed this OA

claiming the aforesaid relief.

3. Heard the learned counsel for the parties and perused

the records carefullye.

4. The main grievance of the applicant is that during last
23 yedrs of his service he has not been granted even & single
promotion. Bren the Vth Pay Commission has recommended to
grant two minimum promotions in the entire service of a
Government servant i.e. one after comp_letion of 12 years of
Service and the other after completion of 24 years of
service. The Govemment after accepting this recommendation
hés introdiced the scheme of ACP £rom 9.8.1999. He has
therefore regquested that atl®st he should be considered for

that promotion after completion of 12 years of service.

5e On the other hand the learned counsel for the
respondents 1’;18.8 stated that the ACP schene is not applicable
in the case of the applicant, as the ACP scheme is applicable
to only isolated Group-A posts. After the appointment of the
. applicant the recruitment rules have been amended in the
year 1993, Now the applicant is eligible for next hidher
promotion of Deputy Commissioner (S&R) and therefore the
post held by the applicant cannot be treated as isolatede.
According to the learned counsel for the respondentsjhe
gpplicant is in the feeder grade aﬁfor promotion to the

post of Deputy Commissioner (S&R) +His name has already been




* 3 %

and
included in the eligibility list for promotion/as and vhen

the tum comes, - he will be considered for promotion to

the post of Deputy Commissioner (S&R) .

6o We have given careful consideration to the rival
contaatidns made on behalf of the parties and we find that
the applicant was appointed a@s Agricultural Technologist
i.c. @ Group-A Senior Scale poSt in the pay scale of Rs.
10,i000~15,:200/= on 14.9.1981. He has not been granted a
single promotion during his 23 years of service. After the
appointment of the applicant the recruitment rules in the
year 1993 h@ve been amended and this post held by the
applicant now cannot be treated as aisclated Grade-A post,
as there are promotional avenues to the applicant to the
post of Deputy Commissioner (S&R), However the gpplicant
will not be &le to get any benefit of the hidher post as he
is going to retire very shortly i.e. at the end of June,
2004+ It appears to be a very hard case, where a person
after putting in more than 23 years of service is ﬁot
granted even a single promotion, The Hon'ble Supreme Court
in nurber of judgments has imprssg,-%z; » the Government to

_ grant atleast two piomotions to the Goy'emr.nent servant in
his entire service céfeer. It is on tha]?_iiise Pay Commission
has recommended for two promotions to the Government
servantyi.e. one agter comp:@.etion of 12 years of service and
the second after gonpletion of 24 years of service., On the
recommendation of the Pay Commission:the Government has
in%;frodsldéd the ACP scheme on 9.8.1999. But unfortunately
th ¢ applicant cannot be granted this bene%it of ACP scheme
because it appears that I{e will be retiring on:superannua—

tion &t the end of June, 2004.



Te owever, we hope and trust that the Government will

find some way out to consider the applicant for his next

~ higher promotion/financial upgradation and grant him the

3

y

same before he retires at the end of June, 2004.

8. With the above observation,/ the Original Application

stands disposed of accordingly. No costs,

. & %/ v
(Madan Mohan) (MePe Singh)

Judicial Menber Vice Chaiman
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